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SHRI KRISHNA CHANDRA HAL-
DAR (Ausgram) : Sir, 1 was trying for
the last seven days to raise this matter
- regarding fall of jute price in the House,
Thad tabled a Calling Attention Notice and
also sent a notice under rule 377. I am
happy that Shri Jyotirmoy Bosu has been
allowed to raise it. But, after the Minis-
ter’s statem:nt, We must be permitted to
put questions and a discussion must be
allowed in the House.

MR. DEPUTY-SPEAKER: We now
take up..

SHRI JYOTIRMOY BOSU: Sir, I
thought that you would make some observa-
tions that the Minister should make a state-
ment ,...

MR. DEPUTY-SPEAKBR: It has
goneonrecord. Itwould bein the interest
of the Minister to come forward with a
ststement.

SHRI JYOTIRMOY BOSU: Mr.
Raghuramaish, have you heard the Deputy-
Speaker? H: has said that the Minister
should make a statement.

MR. DEPUTY-SPEAKER : No,no. I
did not say that. I said that it is in the
interest of the Minister himself to come
forward and mak= a statem:nt. T mecant
the concerned Minister,

We now proceed to the Statutory Reso-
lution and the Bill regarding the Sick
Textile undertakings (Nationalisation)
Ordinance,

I5°51 hes
STATUTORY RESOLUTION RE.
DISAPPROVAL OF SICK THXTILE
UNDERTAKINGS (NATIONALISA-
TION) ORDINANCE

AND
SICK TEXTILE UNDERTARINGS
ONATIONALISATION) BILL

(Nationalisasion) Bill

MR. DEPUT Y-SPEAKER : The nex
item in the agenda is the stanrtory resolu-
tion regarding the Sick Testile Under-
takings (Mationalisation) Ordinance; and
the Sick Textile Undertakings (Nationali-
sation) Bill follows that item. The two
will be taken together, The time allotted
is six hours.

SHRI S. M. BANERJBE (Kanpur) :
Sir, just one minute, There are many
provisions regarding this Bill and some are
very controversial. We are told that in
certain matters of safeguarding the interests
of the textile workers, such as the social
benefits in respect of pension, gramity
and provident fund, some important steps
are being taken. We metthe hon. Minister
Mr. Maurya—I am thankful that he is
bringing some amendments—and we also
met Mr. Pai. Certain things were agreed
to. And now I learn that the law officers
are objecting to provident fund. Because
this is not going to the Select Committee,
I submit to you and through you to the
hon. Minister....

MR. DBPUTY-SFEAKER : Are you
speaking on the Bill ?

SHRI S. M. BANERJEE: ....because
the ordinence will have to be converted
into a Bill, that if the hon. Minister can
call 8 meeting of the Opposition Members
tomorrow-—my amendments will come
tomorrow—we could have a formal or
informal discussion so that some decision
can be taken and the workers may be
helped.
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feag w9t o sz § oAt
o & a3, feqmadi & Iw
Wi feerfaar & sz dar agr &
¥ fisay araT § 1w ¥ T A
T W & Rar ot gfearat § arg
frore?, o awr ®% oy AT A
g wwTwaTe w1 are W AT W gl
fewwen ot Aot & wgrd o,
il © \y a9y oF gy W
N w AR &

wor %% qg oo e N gadr §
oYC W WO AT A yge § w0 e
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TN G TPAw FO W W §,
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oft Wi & arq § aver A Wlie-
wifor 31 & ¥w T T@r §.ag W4T
Tregafe grer 21 frase, 1074 Y
FEUTRIT § FY9T IINT (TErgwN)
wearRw, 1974 (1074 1 WTRW
qwt 12) &t fregave woft & )

MR. DEPUTY-SPEAKER : Resolu-
tion moved :

“This House disspproves of the Sick

Textile undertakings (Naticaaliss-
tim) Ordinmmce, 1974 (Ordinamce
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No. 12 of 1974) promulgated by the
President on the 215t  September,

1”4.n

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-
RYA) : The Sick Texile Undertakings
(Nationalisstion) Bill was introduced in
the Lok Sabha on the 2nd September,
1974. The hon. member, Shri Limayc
raised an objection thatin principle he is
sgainst the Ordinance.

I would like 10 reply to this first and then
come 1o other relevant points he raised.

16.30hys. (SHRI VASANT SATHE
in the Chair)

Before proceeding further, I would men-
tion in the verv beginning that barring the
bitterness which the hon. member has
got for the Nehru family and its members—
T am not goingto involve myself in replying
that bitterness hecause whatever bitter-
ness he has shown, that is his persunal
feelir g—regarding rest of the things he
has given very sound proposals which will
help not only the workers and the industry
tut also the entire nation. Some of the
points he made are already being sgreed
upon and I would like to mention them
during the course of my observations.

Regarding the Ordinance, hon. members
are aware that the loal of government
business awaitirg disposal was heavy.
The House was considering the Finance
Bill introduced in connection with the
supplementary budget. The Bill had to
be passed so that the relevant provisions
could be brought into effect. The import
licence case which was not earlier on the
agenda became un explosive issue and took
up a good deal of time. The Constitution
(Thirty Sixth Amendment) Bill relating
1o Sikkim was also brought up for consi-
deration, Under these circumstances,
the Business Advisory Committee of the
Homse could not allot any time for discus-
sion of the Sick Textile Undertakings
(Nationalisation) Bill before the House was
prorogued on 9 September, 1974

(Nationalisarion) Bill

As inevitably there was to be a gap of
about three moths between the introduc-
tion of the Bill in the last session and its
consideration in the present one for ressons
discussed below, it was considered
necessary to promulgate the Sick Textile
Undertakings (Nationalisation) Ordinance
on 21 Sept, 1974 Furstly, there were 6 tex-
tile undertakings the management of which
could not be taken over by Government
on account of stay orders passed by courts.
The possibility of transfer of assets by the
owners of these undertakings could mot
beruled out. Itwasnecessary totakeover
the possession of these mills 1o obviate such
a possibility, Secondly, the owmers of
these sick undertakings knowing the provi-
sions of the Bill could enter into contracts
which would be detrimental to rhe interest
of the undertakings. Tbirdly, since the
liabilities pertaining 1o the takeover of the
management were not being assumed by the
Central Government but were to be pud
out of the amounts provided under the
First Schedule on the basis of claims to be
filed before the Commissioner of Payments,
certain creditors had begun to pressuries
the managements to discharge these liabi-
lities before the actual nationalisation of the
undertakings. In these circumstances, in
case the managements succumbed to such
Ppressures, considerable losses could have
been caused ro the undertakings and the
intention of laying dow n the order of priori-
ties under the Second Schedule for dis-
charge of claims would have been defeated.

At this stage, 1 may also be permifted to
mention that in similar circumstarces in
the past also it had become necessary for
Government to issue Ordinances after
introduction of the relevant Bills which
could not be enacted into law in time.

[ am sure hon. members would appreciate
the weighty considerations which impelled
Government to promulgate the Sick Textile
Undertakings (Nationalisation) Ordinarce,
1974 on 21 September, 1974 when the
relevant Bill could not be teken up for
consideration in the last session of Parlie-

ment. The Sick Textile Undertaking
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(Nationalisation) Bill 1974 now seeks to
replace the Ordinance which has been
promulgated.

I would sppreciate  the fecling of Shri
Madhu Limaye who had high spprecia-
tion for the step,the Government took
of nationalisation, He has said some-
things which are already being followed
by Goverament. He said during his
speech that 25-30 per cent of the prices
should be pulled down. This is already
the policy of the National Textile Cor-
poration and it will be implemented in
due course,

He has also given valuable suggestions
about other things, but he himself has
suggested in his speech that the textle
industry is controlled by two Ministeries,
and the hon. Member took objection to it.
One part of it is controlled by the Ministry
of Commerce and Foreign Trade and the
other part is managed by the Minisrty
of Industry. I would like to mention that
most of the portion contained in his
speech are concerned with the Commerce
Ministry, So, I would not like to take the
time of the hon. House in replying to those
questions because they are mainly concern-
ed with the Commerce Ministry.

Before I move for consideration, I
would like to draw the attention of the hon.
Members to certain salient festures of
this Bill, Under clauses 3, 4 and 5, the
right, title and interest of the owners stand
tranaferred to and vest in the Central Go-
vernment free of all encumbrances. We
are moving amendments to sub-clause
(1) of clsuse 4 and clsuse § of the Bill
to make it clear that besides the assets
acquired, certain liabilities, viz.. loans
advanced by the Central Government or
State Governments or by the National
Textlle Corporation/State Taxtile Corpora-
tions, and wages, salaries and other dves
of employess relsting to the post-take over
of management period shall be the lisbi-
lides of the Ceutral ' Governmen, and the
sald lisbilities will be discherged for snd

(Naonclorion) B0~

on behalf of the Cemtral Government by
the National Textile Corporation, The
provisions in Chapter 1II refer to payment
of amount to the owners of the sick téxtile
undertakings for the transfer to and vesting
in the Central Government of the right,
title and interest of the owner in relstion
to the sick textile undertaking.

Chapter [V refers to the management of
the sick textile undertakings through the
National Textile Corporation which is
empowered to exercise powers in this be-
half. It may be stated that clsuse 6
empowers the National Textile Corpora-
tion to set up subsidiary corporations.
Chapter V contains provisions relating to
employees of the undertakings. Clause
14 clarifies that all employees of the voder-
takings shall become employees of the
National Textile Corporstion on and
from the appointed day and continue 10
draw the same emoluments and have simi-
lar rights as they were enioying previously.
Chapter VI deals with the appointent of
Commissioners of Payment and the pro-
cedure for making payments. Under clause
18, the Central Government has to pay
to the Commussioners within 30 days from
the specified date the amount indicated in
the First Schedule. Under clause 20,
every person having a claim against the
owner of a sick textile undertaking has 1o
prefer the claim before the Commissianer.
‘The priorities of the claim have been Indi-
cated in clause 21, which is to be read with
the Second Schedule.

In this Bill, a clear distiction has been
made between lisbilitles of the wundertak-
ings for the post-take over if management
period and those pertsining to the pre-
take over of mansgement period. It was
considered necessary has priority should
be accorded to Mabilities incurred during
the period. The management of the under-
takings remained with the Central Go-
vernment since the Government had. with
the loans and other credits obusined.
made fnvestments or modemfsstion and
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rehsbiliation of the mills, It was nece-
ssary to éasurc that the creditors placed
Iz Cstegory I of the Second Shedule who
had helped the Government during this
period to undertake such rehabilitation
and modernisation of mills should have
their lisbilivies fully protected, There-
fore, it has been provided under clause 27
that where sny liability arising out of any
item specified in Category I of the Second
Schedule is not discharged fully by the
Commissioner out of the amount, the
Central Government shall sssume the liabil-
ity to the extent it remains undischarged.

In the case of liabilities pertmning to0
the pre-take over of management period,
these have been placed under Categories
Ii, IV and V of the Second Schedule.
The creditors concerned will have to file
claims before the  Commissioners of
Payment for settlement of these liabilities
out of the amount paid to the owners under
the First Schedule. Under Clause 24,
the procedure for payments to claimants
and under Clause 25 to the owners,of the
balance left over after meeting the liabi
lities #s specified in the Second Schedule
has been laid down.

Chapter VII deals with miscelleneous
provisions. It is pertinent to state thet the
interest of employees of the mills have always
been kept in view by ihe Government,
For the post take over of management period,
all employees” dues are being fully protected
and they are not required to file any claims
for satisfaction of these dues before the
Commissioners of Payment.

In regard to the pre-take over of mans-
gement period also, the employees’ dues
bave been given a priority only next to the
secured creditors. It may also be clarified
that in respect of employees whose services
are transferred to the NTC or its subsidia-
ties after nationalisation, the entire period
of thelr service will be taken into  account
for determingtion of amount of gratuity
and perision paysble to them.

The future management pattern of thege
textife undertakings has been worked out
keepis g in view the requirement of « ficient

(Nationalisarion) BiR

and co-ordinated management on @ uns-
form pattern throughout the country.

One point was raised by an hon. Member.
The State Governments have been given
the option to participate in the equity
to the extent of 499. The management
willbe looked after by the National Textile
Corporation. . Under the National Tex-
tile Corporation there will be 9 subsidiary
corporations. Inthese subsidiary corpora-
tions the States will have the right to pur-
chase shares upto 49%. 51% will be the
share of the Centre.

SHRI RAJA KULKARNI (Bombay-
North East) : What will be the right
of State in the mansgement.

SHRI B. P. MAURYA : I should like
to go into details when we take up clause
by clause consideration. This hss been
done in order to avoid heterogenous orga-
nisations and to have one uniform pattern
s0 that the workers could get their dues and
the consumers also could get cloth at a
fair price. Keeping these factors in mind
this decision has been taken so that there
can be one uniform pattern of management.
No doubt that will be helped by the 9
subsidiary corporations. The States will
be given their shares so  that the will not
lose interest. When the Chairman-cum-
Mansging Directors are appointed they
will definitely be appointed in consulta-
tion with the States Governments. When
we come to clause by clause discussion
we can discuss the detail. At thisstagemy
submission to the hon. Member is that
the idea is to organise this industry in such
a way that we produce the maximum and
we produce such articles which are used for
domestic consumption. When we pro-
duce articles which are to be used for
foreign market, in that case also a uniform
system will definitely help.

It is worth mentioning that during the
period the sick textile mills have been
managed by the Government, they have
shown good working results in terms
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wiping out past sccumulated losses. As
per provisional figures available the 96
mills under the management of the Govern-
ment have generated a net profit of Rs, 9
crores during April-August, 1974. Na-
tional Textile Corporation has also under-
taken a comprehensive programme of mo-
dernisation and rehabilitation of these sick
textile mills.

Bsfore T conclude I want to refer to the
point raised by Shri Madhu Limaye, the
price policy has been their main slogan in
their political working. We agree that
there should be a price policy whereby the
NTC could provide god quality cloth to
the consumer at the lowest possible price,
and it will be the endeavour of the NTC
to lower down the prices by 25w 30%.
He referred to priority being given to the
wages of the workers and we shall discuss
that 1n details when we come to the clauses.

With these words I beg to move :

“That the Bill to provide for the acqusi-
tion and transfer of the right, title
and interest of the owners in respect
of the sick textile undertakings speci-
fied in the First Schedule with a
view to re-organising and rehabilitat-
ing such sick textile underaking. so
as to subserve the interests of the
general public by the augmentation
of the production and distribution,
at fair prices, of differcnt varieties
of cloth and yarn, and for martters
connected therewith or incidental
thereto, be taken into consideration.”

MR. CHAIRMAN : Motion moved :

“That the Bill to pravide for the acquisi-
tion and transfer of the right, title
and interest of the owners in respect
of the sick textile undertaking- speci-
fied in the First Schedule witha view
to re-organising and rehabilitating
such sick textile undertakings o as to
subserve the intereits of the general
public by the augmentation of the
producticn and distribution, at fair

(Nationalisadon) BiN
prices, of different varities of cloth
and yarn, and for matters connected
therewith or incidental thereto, be
taken into consideration.”

SHRI DINEN BHATTACHARYYA
(Seampore): Mr. Chairman, this Bill
has been brought forward to nationalise
the sick textile mills, I want to point
out that merely by taking over or nationa-
lising the sick textile mills, the problem
of the textile industry or the problem of
supply of cloth in sdequate quantities to
the people at reasonable prices will not be
solved.

The textile industry, ss we all know, is
one of the largest industries in our country-
How is it that 103 mills, which account
for 20 to 25 per cent of the total mills,
have become sick so that they have to be
taken over by the National Textile Cor-
poration 7 When the enqury Wwas con-
ducted by the Government under the
Industries (Decvelopment and Regula-
tion) Act, how many of these mills were
found to be sick because of corruption and
mismanagement by the owners and in
how many cases action was taken against
the management for corruption and mis-
handling of the money of the sharcholders
or depriving the work ers and employees of
thesr dues by way of wages, providen!
fund contribution etc. As far a8 my know-
ledge goes, not even in one case has any
action been taken against any single mill-
owner ofthese sickmulls. This Nationalisa-
tion Bill is nothing but a rescue operation
of the owners for their nefarious activities
of defalcating funds, They will be resur-
rected by the Government, by first taking
over and then by nationalisation. The¥
are going to get about Rs. 40 crores as
compensation as per the Bill. Evep
after take-over more than Rs, 67 cmxe:
were given as loans by the Governmen
and other financial institutions.

Hw.rethnrﬁutoykhﬂ those
amounts 7] I do not find enything in the Bull
that any such messure is going to be teken
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As rogards the basis of compensation,
T have seen how it is amusing to note that
even Rs. 1000 will be given as a token
compensation but, just now, the hon.
Minister, while replying to Shri Madh,,
Limaye, said that post-take-over dues will
be paid to the workers, if there are any,
My question is : What will you do about
pre-take-over dues ? You have said that
you will pay gratuity to workers in full*
What about the provident fund money ?
What about their earned wages ? What
about their leave wages ? Have you ever
taken care Lo go through the matter as to
what are the dues of the workers for the
pre-take-over period ? 1 know, in many
cases, the workers who worked, who lpu?t
their whole life there, are not getting their
pruvident fund moncy even after two or
three vears of the taking over of the mill
by the Government.

What is the provision here 7 You have
given priority to the secured loans which
means bank loans. You have given no
priority to the Jues of the workers. Tha
should be the first charge. Whatever
amount may be available, the dues of the
workers should be the first charge. You
have not said 1n pert B of the Second
Schedule that the dues of the workers will
be the first charge. You have put it in
the fourth categury, wages, salarics and
other dues to an employee, then, revenue
taxes, etc. etc. [n the third category, you
have put “secured loans" which mea s
liquid money that was taken from some
financial institutions by rhe management.

Why not you put the dues of the workery
in the first category ? That should be the
first charge.

There are s0o many cases, hundreds of
workers, where the workers did not get
their earned wages; they did not get their
leave wages and other dues. You sa¥
that you have taken care of the cause of
workers. I say, you are giving hosx and
bluff,

Theén, yowhave mentioned about moder-
nisstion and rationalisation. What does

314
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modernisation and rationalisation mean
You will spend lakhs of rupees on import-
i machinery from outside. What for
I know, in many cases, ordinarily 3 or 4
looms are run by one worker. In the

- name of modernisation, the machines would

be imported so that even to the extent of
2510 27 looms would be run by one single
worker. 8o, by modernisation and rationa-
lisation, you would reduce the complement
of workers in a particular factory or mill.
[ have given an amendment that in no
case, in the name of modernisation, in the
name of rationalisation, in the name of
making improvement in the factory, you
will take any step 8o that any worker may
ose his job. Some years back when this
qQuestion of rationalisation came in Bombay,
the textile workers foughr against it. You
can see what wes the number of workers 1 5
years back. You go through the Statistics
and you will find that it has come 10 half.
So,inthe nameof modernisationand ratio-
nalisation, if you dispense with the service
of a large number of workers, what is the
good of it ?

Then, you say that you are takingit over
to supply to the consumers, clothat a fair
price. 'What is the fair price, I do no
know. Mr. Madhu Limaye has spoken
enough and given certain figures. I do
not want to go into the details. Itis also
a hollow slogan like *‘Garibi Hatao.”

So far as the functioning of the National
Textile Corporation is concerned, we know
how muich  corrupuon s prevalent ther
Two years back one Mr. Tripathi who was
the Chairman had to resign because of
nepotism and corruption. What is the
guarantce that the National Textile Cor-
poration will function properly and there
will be no corruption and that the money
that will be spent for these mills will be
properly utilised for maintenance, etc. ?

Coming to the cest, I may say thag no
provision has been made here to see that
a certain percentage of production is done
or sllocated only for production of stan-
dard cloth which can be sold at fair price o
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the poor consumers, Uptill now in these
mills that have been taken over by the
Government—Iin some cases by the State
Goveraménts and in many cases by the
Central Government—in how many cases
did you produce the cloth which you sold
at fair price ? I know. I have personal
experience. I have gone to some mills and
seen it, Only in s very few cases, just
for a show to the public, they open retail
shops wherefrom people are suppoted to
get the cloth at fair price. But how man
persons get it ? It is only a show. So
my point is that the production should be
regulated in such a way that the maximum
is produced for the ordinary consumers at
fair price. The rich people can manage
themselves from the smugglers and other
sources. But the ordinary people, the pio’
people the poor peasants, cannot get it. So,
a guarantteed production of standard cloths
to be sold at a fair price, must be made by
the Government....ocovervsravsnaes

SHRI S. R. DAMANI (Sholapur) : Do
you want smuggling to be allowed ?
you say that the rich people may get from
the smugglers.

SHRI DINEN BHATTACHARYYA :
Smuggling will continue and you will get
your fine cloth from them. Only you have
to take the trouble of going to Bombay or
Gujarat—the sea-coast-and you wall get it.

Enough has been said how the consump-
tion figure has come down from 1§ to 16
metres three or four years back to 11 10 12
metres per head now at the present mo-
ment. There has been abnormal incresse
in the cost of the cloth. The idea which
you have given is very good—to arrange for
the production in such & way that you may
sell the clothes at fair prices and so on, But
whst is required is, you have got to imple-
ment it. That is the main thing. A gua-
rantes has to be made here in this regard
thatacertain percentage of clothes should
be given ta the ordinery people, to the poar
people; to the common people at A resson-
ably low price. That is our demand, Sir

nderiakings (17
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17 hes.
Then I would respectfully submit this:

Do not allow the big sharks, the big indus-
trialists and the big monopolists to exploit
our scarce foreign exchange resources.
That is my main point. They do all
these things for importing machiney and
chemicals and other things. They wuse
these scarce foreign exchange for the pur-
pose of getting machinery from abrosd,
getting chemicals from abroad and not gven
50 per cent of the foreign exchange spent
are being earnced. That is to say, we arc
losing this foreign exchange which is very
scarce. We have got to stop all these
things. This 18 my submission.

You have taken over cerlain spinning
mills They should produce yarn for the
handloom sector, for the handloom weavers,
Another point I want to mention 1s that the
textile owners are now saying that they
will bring down rhe prices and so on. Bur
is also worth noting that the Guvernment
self increased the prices to 30 or 35 per
cent, but now the mill owners are announ-
cing to reduce the price of cloth from 10°,
to 40",. Thisisa joke, or anything else ?
Nobody has any reliance on your big promuse
that you will arrange distribution of the
cloth at fair price and so on. So my point
is this. You have to bmng a check on
these exorbitant profits that these textile
magnates are reaping. You have to sec
that the textile industry as a whole is taken
over and nationalised. Otherwise thus
problem will not be solved. The probiem
will be there and will be accentuated. At
their very sweet will they will bring cloth
to the market and prices will be controlled
by them and as Mr. Madhu Limaye has
said, they will dictate the terms for th®
price of cotton and they will dictate the
terms what will be the price of finished
goods in the textile mills,

So, you have to take such steps and such
measires as are Very necessary to see tha'
these textile monopolists do not get furthe!
Chance to exploit our poople.
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Before concluding I  agmn want to
repeat about cnrruption in the Nations|
Textlle Corporation. There was corrup-
tion in these mills and these mills were
sick. Now, you are handing over or giving
the charge of these mills to the National
Textile Corporation which 15 full of
corruption. No report has yet been
placed 83 to the functioning of thus Cor-
poration, Only trom some
sources we have learnt there 18 a serious
type of corruption and the Government
must try to put an end to this corruption.
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SHRIMATI ROZA DESHPANDE
(Bommay CenTmar): In the fimt
instance 1 want to welcome this bill.
Goernment have taken quire sometime
ro arrive at this conclusion that they
should nationalise these mills, They
did not start with' the iden of helping
labour. They started with the idea of
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ing the mill on lease and helping
mill owners who were losing. This
very theory has brought about certain
great failures in this Bill, For instance
2 mill in Bombay, Sakseria Mill, was
taken on lease for one year because the
mill owners w . Then the
Government mac’e profits in just one

year and they returned it to the mill owners.

Again he made losses and again the
Government took 1t up on lease and later
on handed over to the millowner. Then
that mill was closed for many years. The
General Secretary of the A.LT.U.C.
Shr Dange had to cli mb the gates of that
mil and told the Government that it
was high time they ook it over and na-
tionalised 11. That is why I say they started
with the idea of helping the mill owners
and not helping the workers.

MR. CHAIRMAN You «<an
continue tomorTow.

17.30 hra.

HALF-AN-HOUR  DISCUSSION

C.B.1. INQI IRY INTO LAND DRAL SCANDAL
OF CUTTACK STATIO)N OF A.LR.

MR. CHAIRMAN : We will now
take up half-an-hour discussion. Be-
fore we take 1t up I should like to point
out to the House that at least I would wish
10 go by the ruler and I hope you would
cooperate.

Rule (55) says :

¢“There shall be no formal motion
before the House nor voting. The
member who has given notice
may make a short statement and
the Minister concerned shall reply
shortly. Any member who has
previously intimated to the Speaker
may be permitted to ask # question
for the purpose of further eluci-
dating any matter of fact. *

(HAH Dis.)

Now, if we have to finish this In halfl
an hour, I would need your cooperation;
to be strictly within the rules, to make
a short statement I will give you five
minutes,

SHRI SURENDRA MOHANTY
(KENDRAPARA) : Five minutes
would not do.

MR. CHAIRMAN : I would not go
beyond: half-an hour.

SHRI SURENDRA MOHANTY :
I am grateful to you for your guidance
But I can show you umpteen instances

MR. CHAIRMAN : I am not con-
cerned with those umpteen instances.
I will go by the rules.

SHRI SURENDRA MOHANTY :
How much time will T get ?

MR. CHAIRMAN : You will get ten
minutes,

SHRI SURENDRA MOHANTY :
I would like to preface my observations
by the remarks that 1 have no intention to
politicalise the issue, or scandalise any
individua , institution or goveinment,
as far as this particular matter is concern-
ed. My only intention is to put this
All-India Radio land deal in Cuttack
in its legal perspective and to urge upon
the hon. Minister to ly the copy of the
CBI Report on the land deal on the Tab-
le of the House so that we all know the
facts. What I am interested with,
and T am sure what the House is interested
with, is to know the facts. 1 have no
intention, I repeat, either to scandalise
anybody or to politicalise the issne,

The genesis of the matter is like this.
It will be recalled that in the year 1969
the Government of Indis had acquired
about two acres of land in Cuttack for
the purpose of constructing steff guarters
for the All Indin Radie employees al



